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DoNoTand‘mo esov e o‘o s00es0600 00000 .Applicant.
VS
Union of India and others......:Respondents,
Corans
The Hon'ble Mr Justice S.XK.Dhaon, Vice Chairman.

The Hon'ble Mr B.N.Dhoundiyal, Member{A).

For the applicant: Mr Umesh Mishra, Advocate.

For the respondents: None.

For orders ,. see judgment of date

passed in O, A.N0,2281 of 1989.
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Date of decisior_x: 14;519.1993,;

QA No.2281/89

- ,-, ‘ B S.P.MiShra KX oo ..; " eee .'.‘._...KA_pplicant. . .
’ 0a No.2290/89
JeSeTank | .; oo .‘ ee . - ses esoe AppliCant.
| OA N0.2292/89 '
r’( _ o ) ,- . :‘Bank ey Lal .; eeo oo . eeen see Applicanto
(No.2203/80 ' ' ‘
D.N.Tandon oo . XYY eoo" C esse o Applicant.
) - ‘ VS, |
. ‘Union of India and others..............Respondents. :
(in all the above four O.AS) '
Corgm:
- The Hon'ble Mr Justice S.K.Dhaon, Vice Chau‘man.
' 'I'he Hon'ble Mr B.N.Dhoundlyal Membér(A). _
For the aPpii_caritz - . Mr Unesh Mishra, counsel,
_For the respondents:  None, -
PER S.K.DHAQN, VICE GATRMAN( Qral)
These .applications‘ ‘involve the
| -sane eontroversy. ‘l‘hey have been heard together. Hence
! | : A.they are being di.Sposed of by a common Judgnents

2, " The pet:.t:.oners, namely, S/Shri S.P.Mishra,
JoSeTank, Bankey Lal and D. N.;andon were renoved

' from service in the purported exercise of powers
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.under Rule 14(2) of the Railway Servants(Di.scipline 3

and Appeal.)Rules “1968( - hereafter .referredto the -

_Rules). It was alleged that they. alongwith some

X - o
by VTG fyme,
i # sy :h'..-y.;

note that the prov151ons as cmtained in Rule 14(2)

7 ,;,r::. i

others had part:.cfpated m 8 strike. ‘We may

R analogous to ‘the contents of the second pron.so

.'3 oy ‘__ ~~,., <t 5 .-.»-‘ '&

to Arti.cle 311(2) of the Cmstitution.

3.~=' ' Shr:. S.P.Mishra cane to this Tribunal

' by means ot '3\ No; 1476/88, Shri J.3.Tank preferred

OA No. 1496/88, Bankey Tl Filéd the O, ANO, 1487/88

and Shr1 D.N.Tandon preferred“ QA No,1488/88 in

thls Trl.bunal. In these d&'s""the orders passed _

{ieo¥ne vl oIa b
‘ by the Be\r151onal Authonty, reject:.ng the:.r c..‘
sizeddus $nsveiss s
. rev:.s:Lon apphcatrons, “weréd “challenged, ThlS
5iTts oF z3na e

Trrbunal by'ma ‘cémion judgmerft dated 25th November,

‘1988“2dexgided the aforesaid— ?axr O, As, It dlrected

{ & :
tﬁe fev}).slonal au‘m"b’ntles >¢s give a decision on

[} .

: -eri’tsk.- 1nrpursu,ance to the dlrectlons of thrs

'I‘nbunal, the Rev:Ls ional Authonty vide 1ts ccmmon
ord er dated 4th August, 1989, dlsposed of the
revision apphcatlons ~of. the: aforesard four .

'peta.troners and one"é’h‘”other person. It, in

&

subStance, held that circumstances had not changed,

and, therefore, it was net{practicaple to hold an
inquiry agalnst the petitloners. Aéainst the
said order of the rens:.onal author1ty these
O.As are dlrected. | |

4, .~ The Supreme Court 1n Cw11 Appeal

' No, 4681-82 of 1992 on Sth August, 1993 by a

conmon judgment, disposed of a number of civil .

appeals(Um.onof India and s vs.R.Reddappa & anr)s

The Supreme Court 1ssued certain direct:.ons which

: are contamed in the operatxve porti.on of the

'_judgment. (e of the di.rectxons was that the employees
for having
who were dismissed under Rule 14(2),/ participated

in the ,,',I.oca staff strike of 1981, Shall‘ be restored,_
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to their respect:we post mttnn a period of three
vl -_‘__months frqn the date of the judgnent. We would
- '— *not re-lterate the other dlrectlons given because

we are directing the respondents to strictly
“ ":adhere to the dlrections g:.ven by the Supreme Court.

i em oot Den oo These apph.catlons succeed and are allowed,
SR e o o e gy o e direct the respondents to restore the petitioners
| PP OTeieAL et to the:.r reSpectlve posts w:.thm a period of
sl three mOnths frqn the date of presentation of
N EedE e a certlfld ~eopy of tlns order by any one of the
T petltloners before the relevant authority:: We
| S R further du-ect the respondents to stm.ctly adhere
S T _,R,to ﬂme_’di.tectlms given by the Supreme Court in
| - the. .case of R, Reddappa(supra).

By i \‘ :.-’Eh‘e_r-e:zs..ha-ll be ‘no_order as to costsy

LT M , IR S PR e - Lot ,

w - s & - (.B.N:Bhoundiyal ). : SRR { SdkDhaon )
| - Member(A) ~ . Vice Chaimman
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